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(c) whether any action has been 
initiated against the persons responsible 
for it; 

(d) if so, what are the details 
thereof; and 

(e) if not, what are the reasons 
therefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI K.R. NARAYA-
NAN) : (a) to (e) There has been and 
Aere is no Taiwanese representative in 
India. An Indian national Shri Rama 
Swarup Sabharwal, who has been 
referred to in the Press as a so-called 
Taiwanese respresenta-tive was arrested 
in connection with a case in FIR No. 
216/85 under Sections 3/6 of the 
Official Secrets Act registered in PS 
Tughlak Road on September 28, 1985. 
The case is presently under 
investigations. 

 

 

Delay in declaration of result of 
Clerks'   Grade    Examination 

2463. SHRI SYED AHMAD 
HASHMI: Will the PRIME MINIS-
TER be pleased to state : 

(a) whether the result of the 
Clerks' Grade Examination conducted 1     
by the Staff Selection Commission 1     
in July, 1985 has not yet been declared; 
and 

(b) if so, what are the reasons for 
the delay in this regard and by 
when the result is liktly to be dec 
lared ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
PUBLIC GRIEVANCES AND 
PENSION (SHRI P. CHIDAMBA-
RAM) : (a) The result of the written 
part of the Clerks' Grade Examination 
held by Staff Selection Commission in 
July, 1985 has not yet been declared. 

(b) The Commisssion declares the 
result of the written part of the examination 
after taking into consideration the number 
of vacancies required to be filled. Due to 
the ban on filling up of vacancies by direct 
recruitment, the Commission can 
recommend candidates only against those 
vacancies which are • specifically exempted 
from ban orders. Accordingly all the user 
Departments have been requested to 
intimate the 


